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This application s 1y 123,3.94 Heard learned ga Senior
fon;; and swithin time, ' :counsel Mr P.K.GCoswami on behalf
T ef Ra &5l t
zp‘p:fkdg?."' g 'of applicant Shri D.N.Saikia,ACS
WSO Vi '
IPO/E: ”\Q'E/‘é?‘gf : Perused the statements of griev:
Dated ... ‘7/#} vore ' 'ces ‘and reliefs sought for in t!
. 1 ] .
e ! ;application. Learned Senior Gov!
g ' | ! .
Mf K\> ' ' Advocate,Assam Mr Y.K.Phukan
V@.ﬁmlstm(.j; ! :prays for two days time to get -
' !
5;;7 o "tinstructions. Time allouwed as
; | ) -
_: ,prayed for.
v ' - List on 25.,3.94 for consi-
' o :deratio}n of admission and furthi
- - t :
-y 3»4 v torders.
Requisite fee ol KS. Heeorny . i
depositedt for .. /6 Nos, L . _
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25.3 94" " "Heard 'learned Senior Adv

cate Mr P, K Goswami on behatlf

'appllcant Shri Ohirendra Nath

Saikia,ACS. Perused thevstate

~ments .of grievances and relie

sought for in this app;icétio
Also hesard learned Sr.Govt.Ad
cate,Assam Me Y.K.PHukan and

Add1.C.5.5.C Mr A.K.Choudhury

This appllcatlon is admi

- Issue notlce on the responden

under Registered Post., Mr Phu
and Mr Choudhury prays for si
weeks tifie to file counter, T
allowed as. prayed for,
© List on 23.5.1994 for
counter and. Further orders.
Heard counsel of.the par
'on‘interlm,rel;ef prayer. In
vieuw df«allegations'thét 7(se:
officers of the ASSam'Civil'
Service attaining age of 540
first day of Aprll 1994 have b
recommended/ foryarded by the
State Goverhment“?gr considen
tion by-the Selection Committ.
for preparation of select lis:
for promotion te IAS. against
vacancies for the year 1994-9!
in the Assam Meghalaya Joint
Cadre, ve consider it just an
expedlent to pass the 1nter1m
order :as under (e - ,
Respondent No.3, Governmer
of Assam is directed to recom
end and forward thé name'of
' appllcant Shr1 Dhirendra Nath
- Saikiay,ACS alongwlth his reco:
immediately to the Selection
Committee for consideration

contd..
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t  while preparing select list for

' promotion to the IAS for the year

) 1994-95 Assam Meghalaya Joint Cadre.
: The réspondent No.2, Union Bublic

! Serxvice Commission and respondent No
Selection Committee are directed to
proceed in the matter of selection
having regard to the Regulation 5(3)
of the IAS (Appointment by Promotion
Regulation 1955 and to consider Shri
Dhirendra Nath Saikia,ACS alonguith

! o eligible candidates already recommen

. 1 ' : . .
py of the order be furnished - | Inform all concerned immediate
 the counsel of the parties.

]
Inform all concerned by ta
ecial messenger/Fax message/
legraphically etc. at the,
st of the applicant, ot
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‘f'" . Learned counsel Mr.P.J.Phukan cu:
rsubmits -that order may be passed'in

'presence of Sr.counsel Mr.P.K,Goswami .
+'Add1.C.G.S.C. Mr.A.K.Choudhury is prese
List pn 28=-6~94 for iorder.
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! , ' Vice-Chalrman
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! . S Membgf

Learned counsel Mr J‘Chutia for t
applicant is present. Learned Sr.Govt
Advocate, Assam Mr Y.K.Phukan ‘submits

- - -

i, that a reVLeu petltlon has been Flled

in connectlon with thls case and pray:

i “to list it -dfter a ueek for order., -
v Adjourned. -

' List on 6.7.1994 for order. ﬁr
: EPhukan will serve a copy of rev1eu
: petltlon to. My J. Chutla.
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v Counsel of ‘the parties are not
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COURT'S ORDER’iJuq',

Counsel of parties are presen

Misc.Petition Nd.62/94 by the respo

dentx State of Assam has been dispo
of vide order passed today, the 25.
1994, The order dated 25.3.94 passe

'in'this case had been complied as

stated in the letter referred in th
order of the Misc.Petition. It is n
now necessary to keep this case
pending., '
‘This Original Application is
disposed of. “ U
~Inform all concerned,
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